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THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR ( SHRI 
T. ANJIAH) : (a) to (c) . Employ
ment of Children Act 1938 and the 
Factories Act, 1948 do not permit 
employment of children below the 
age of 14 years. The Mines Act 1952 
pnJhibits employment of children of 
less than 16 years in work under
ground and of children of less than 
15 years above ground. 

However, it has oome to notice of 
Government that in a report t0 the 
Commission on Human Right it is 
st-ated that children as Young as 5 and 
ii can be found working all day long 
in Sivakasi. Sample surveys carried 
-out by the Labour Bureau go to show 
that there W'B.s no child labour in 
mines. If such specific cases are 
brought to the notice of the Govern
ment appropriate action under the 
1aw would be taken. 
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MR. SPEAlCER: No cross-talk 
please . . . . . Mr. Minister, yo\l are not 
supposed to answer them like this. 
You should address the chair. When 
they put a question, only then answer, 
n\1t now . . . . Order please. 
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(l1'terruJ>'iOns) 
MR. SP�ER: Now Mr. Niren 

Ghosh. 
( InteffUpti<>ns) 

MR. SPEAKER: Order please. Mr. 
Ni ren Ghosh is on his legs. 

(lnteTrUpti<>ns) 
SHRI NIREN GHOSH: Sir, we 

know that there are employer-·:>rient
ed trade union leaders. I do not 
know whether Shri Anjiah is one of 
them. Why should he get excited? 
Was it proper for him? Coming to 
brass-tacks, he has n•Jt answered the 
question. I.L.O. has given a figure 
about the number of child labour. 
Wh1at is the information at his dis
posal? He can C'Jrroborate it, or differ 
from it. In how many States is child 
la1bour being employed? Has the 
Government started any case since 
it came to p•Jwer 5 months ago? Will 
he take any steps'! If there are 70 per 
�ent ot the people below the poverty 
line. they might be .£oreed to gi VP their 
childern in b•Jndege to those people. 
In any case, ho1V many cases did he 
start and enquire -into ; iand has any
body been sent to jail? Wllat steps 
does he 'now prop:>se to take, to up
root this evil for ever? 

&JQIJ: 1'aEN' GKOI&. Ke it gtving 
an assurance.. Be i8 ·®t ans-wering 
my question. Sir, do You think he 
has answered it? 

MR. SPEAKER: lie said it was a 
State subject. They are asking the 
States. 

SHRI NIREN GHOSH: It is a con
current one. 
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J � N. it: ��: You tflerf D ifi �eat with ilaiagla-
mus1t tyiUtlct ttm t!ouee. To the i.st dt!d ttbtft It'll. � lift till teday, 
three questions, l1Q relewnt rep1tfl how Man� -.e river• � \leen 
have bffn ,pven. ooerated Calcutta t6 lQrinlganj? 

MR. SPE.4�: I am looking aftei 
1he whole House . . . . . . 

SHRI DIGVIJAY SiNH: Almost 
15,00.0 childr� in Gujarat State de 
diamond polishing. By the time they 
reach the age of 15, they lose their 
43ye sight. Is the government aware 
o� this thing and what steps hav• 
b�en taken against this? 

ITI i\' 0 lilRQ'T : ·� qr faf; q m 
'I'� • �%"1 i:fa:�ti �� ifi'T li�r t I if� 
� ;r(J � t ftli ffq' {tlf�� rt� t, 
l:ri t{lf�l ,tQl'it t I ll'if' f�a-;rt �ti f� 
TJ1r11, 'l'rf� q ,� i� , �) f'tClli q-rlfr � ��ell) 
'R"�T �i (t ct lf'1ri r� 'Jfr �, t I 

Arreemellt with Baqladelh for Blver 
Beute service to Karimganj 

*874. SHRI $ANTOSH MOHAN DEV: 
Will the Minister of SHIPPING AN:9 
TRANSPORT be pleased to state: 

( a) \Vhether a11y agreement has 
been signed with Ban&Jadesh Govern-
ment through river route service 
to Kari�ganj' (Banglaciesh) ; and 

( b) if so, the date fl'om which it is 
likely to restart? 

THE MINISTER OF SHIPPING AND 
TRANSPORT AND TOURISM AND 
CIVIL AVIATION (SHIU A. P. SHAR
MA) : (a)  Under the Protocol on Inland 
Water Transit and Trade signed by 
the Governments of India and Baoila
desh in November, 1972 river services 
on Calcutta-Karimganj-Calcutta route 
are already being operated. 

(b} Calcutta-Karimganj riyer service 
was resllmed from 19th May, 1975. 
This seivice is continued tor about 5 
months in a year when the water de .. 
pth is sufficient for economic opera
tion ia Uus N>uti, for the existing ves
sels of the Corporation. 

SkRI &ANTOSH MOHAN :t1EV: In 
his reply the Minister baa said tbat 

Itii view' of the �t J;)Otftfc;n- in As
sam, the eeonomtc eonattioh oi Caeharf 
Mizoraftl and Tripura is so 1:,aa that 
essential commodities are bem, 8<.'ld 
at the hifb,est prices as compared to 
the whole eountry. What steps his 
Ministry proposes to take to make this 
service a regular one-? 

SURI A. P. SHARl !A: I have already 
said that the service has been now rt!• 
sumed; and I suppos e  it t 1i11 be a regu
lar service. Bat the difticulti is that 
on the side of $�11;\desh, the water 
depth is not . sufficient that we can 
carry on the service regulerly. We are 
gcing to have a meeting with the 
Bangladesh. Govemtnent. There is a 
standing committee bet� the Gcv
vernments of hdia and Bangladesh 
and in t-ltat meeting,_ we are going i,o 
raise this question as to how they are 
goi"1g to improve tthe position on the 
other side so that w� can have a con
tinuous service. 

MR. SPEAKER: The Question Hour 
is over. 

WRITTEN ANSWERS TO QUESTIONS 

lm»rovenaeat l• Dellll RNltltals 
towards l'.U.t. 

*369. SHRI KUSUMA KRISHNA 
MURTHY: Will tbe Minister of 
HEALTH be pleased tc state: 

( a) whether Governrr.ent are aware 
Of the imperative necessity to make 
the Government doctors in Delhi to 
show positive re.ponse and responsi
bility in action town.rds the patients 
in general; 

( b) what ..,ther immediate itnprOfle
ments Government �se tc, M.ake 
in hospitals in Delhi; and 

( c) the ,corrective steps t,aJten eo 
tat? 

THE MllNISTElt or IDUCATIOII 
Alff> HEA'Lfll AND 80CIAL WEL
FARE (SBRI B. SHA!IKMIAXAIID): 




